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NOTIFICATION
New Delhi, the 25th October, 2016

G.5.R. 1012{E).—Whereas certain draft rules further to amend the Tea Board {Write off Losses) Rules, 1994
were published, as required by sub-section (1) of section 49 of the Tea Act, 1953 (28 of 1953), in the Gazette of India
vide notification of the Ministry of Commerce and Industry (Department of Commerce) number G.5.R.468(E} dated the
3rd August, 2010, inviting objections or suggestions froni all persons likely to be affected thereby, within a period of

thirty days from the date on which the Gazette in which the said netification was published were made available to the
public;

And Whereas the copies of the said Gazette was made available to the public on the 5th August, 2016;
And Whereas no objections or suggestions were received from the public by the Central Government;

Now, Therefore, in exercise of the powers conferred by clause (ja) of sub-section (2) of section 49 of the Tea
Act, 1933, the Central Government hereby makes the following rules, namely:-

1. (1) These Rules may be called the Tea Board (Write off Losses) Amendment Rules, 2016,

(2) They shall come intc force on the date of their publication in the Official Gazette.

2. In the Tea Board (Write off Losses) Rules, 1956 (hereinafter referred to as the  principal rules),-
(i) inrule 2,-
{(a) in clause (g), for the words “Chief Regional Executive”, the words *Executive Director™ shall

be substituted;
(b) in clause (g), the word “Chairman®, shall be omitted.

In the principal rules, in rule 3, in sub-rule (2}, for the words “Chief Regional Executive”, the words “Executive
Diractor” shall be substituted.

"4, In the principal rules, in rule 4 and rule 6, for the word “Chairman”, wherever it occurs, the words “Deputy
Chairman” shall be substituted,

5. In the principal rules, in rule 8, the word “Chafrman™ wherever it occurs, shall be omitted.

6. In the principal rules, for the “Schedule™, the following Schedule shall be substituted, namely;-
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“SCHEDULE
Sl Nature of Loss Authority Monetary Limit upto which the loss
No. may be written off in each case
1. Trrecoverable Board Rs.5,000/- ™ @
Losses Qf Slores or Commlt'tces Rs.2,500/-
money incliding {Executive, Export
Stamps and Library  Promotion Commiittee,
Books Development Committee,
Labour Welfare Commitiee) -
Dy. Chairman *
Secretary
Rs. 1.0D0D/-
Rs.2004- -
2. Irrecoverable loans  Board Rs.5,000/- 7 @
or advances Committees
{(Executive, Export Rs-2,500/-
Promotion Committee,
Development Committee,
Labour Welfare Cotnmitiee) L
Dy. Chairman
Secretary
Rs.1,000/-
Rs.200f- —
3 Condemnation of Board (in years) whichever is reached later, have been fixed as under:
Motor Vehicles
Type of Vehicle Kms, Years
Maotor Vehicles fitted 1,50.000 8
with less than 18 hp
(RAD)
4. Other Monetary Dy. Rs.1,000/-*
Losses Chairman

In case of irrecoverable rent damages (including furniture hire
charges and service charges) in respect of Board’s residential

accommodations.

@ As per Tea Rule 36 of Tea Rules, 1954

* As per Tea Board Bye Laws 52 of Tea Board Bye Laws, [255.”.

[F. No. T-12012/1/2016-Plant (A)]
ALOK VARDHAN CHATURVEDI, Addl. Secy.

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i}, vide
nuntber G.8.R. 364 (E), dated the [4th August, 1996 and subsequently amended vige number G.8.R. 606(E),

dated 13th July, 2000.
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